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PER XY HON'BLE MR, COPAL XRISHNA :-

In this application u/s 19 of ths Administrative

Tribunals Act, 1985 the applicant Jai Singh has
challenged the order dated 29.12.1988, Annsxure-4/1

whereby he was transferred to thes Ajmer Division,

2e I have hzard ths learnzd counsel for tha

applicant. MNone has appearsd on beghealf of the

respondents. I have carefully perused the records.

Je ‘The transfer order has besn assailad on the
grqund that the respondents have transferred the
@ﬁﬁi@pant several +timas and his juniors were not
transferred sc fregquently as ths applicant was
transferred, The impugned order doas not appear
to be mala fide. 1t was not passed in violation of

statutory rules.

4, The C.A., therafore, doss not stand on merits

and the sams 1s dismissed without any order as to

caosts.
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